| TEM NO 25 COURT NO. 4 SECTI ON 1|

SUPREME COURT OF I NDI A

RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl)...... / 2005
CRLMP. NQ(s). 13341
(From the judgenent and order dated 27/10/2004 in DBCRLA. No. 1579/2002 of The H GH COUR

T

OF RAJASTHAN AT JAI PUR BENCH)

GHURELAL & ORS Petitioner(s)
VERSUS
STATE OF RAJASTHAN Respondent ( s)
Wth CRLMP No. 13341/ 2005 (c/delay in filing SLP and c/delay in refiling SLP and office report

)

Date: 02/12/2005 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE ASHOK BHAN
HON BLE MR JUSTI CE TARUN CHATTERJEE
For Petitioner(s) M. Altaf Hussain, Adv.

M. Harbans Lal Bajaj, Adv.

For Respondent (s)

UPON hearing counsel the Court made the follow ng

ORDER



Del ay condoned.
Leave granted. The application for bail is rejected.

To be heard along with Criminal Appeal No. 937/2005.

(J.S. Rawat) (Kanwal Si ngh)

Court Master Court Master



